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NOTIFICATION
i GNCOME TAX)

In exercisc ot thc powers conterred by the wb clause (ﬂ‘} of clause(23C)

of gection 1(1 of the Inwuu,—f'ix »'\u 10(\.(.12 ot 1961), ﬂle Central ﬁn\rcmmmt hc;dw

notlifies Ihe “Joht Phant (“nnmnmr, Calenttn ™ for the pm‘me of the said %uh»clnmc for

th s'sesfsment years ! 19)6 7 tq 1“93 29 subject te the lollow ng, conu itons, n:m rely:- 5

(i)

(iv)

NoTIRICAT LJ
To.

' | H i .
the asscssce will apply its income, or accumulate for application, wholly
atdd exclusively fo the oh_it:cfs for which 1t 1s established;
the assesses will 'mpt  invest or deposit its funds (other than voluntary
\.-“]'ll!lbt.h(}“‘i recevied _m-.l mainiamed i the fom of jéwellery, fumiiire-
&ic.) ﬁ'-r any period during (e previoos vears redevant (o {he assessmen(
yeMN m\:msmmd above other wise than in any one or more of the forms or
mindes x,ncmhed it suib- 45»1::\1 (%) of Section 11:
this notification will not apply in relation to any income. hu.mg profits and
gains of business. unless the business is incidental fo the attainment of the
objectipes of the as'fsewce and zepatate boo]#:s of accounts are maintamed
in respect of such business T
The assesses will regnl -ri\ file it retormn of mﬂnmﬂ nefow the Tncome-fax
authorby in sccordance with (he grovisions of the Income-tas Act, 1961,
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